CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC IMPORTANCE
Incidents of radiation exposure detected in a scrap market in Delhi

SHRI D. RAJA (Tamil Nadu): Sir, | beg to call the attention of the Minister to the situation arising

out of the incidents of radiation exposure detected in a scrap market in Delhi.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY ; THE MINISTER
OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, on the afternoon of 7th April, 2010, a
fax was received by the National Radiation Regulatory Authority, Atomic Energy Regulatory Board
(AERB) office from Indraprastha Apollo Hospital, Delhi, stating that one person, aged 32 years,
owner of a scrap shop in Mayapuri Industrial Area, New Delhi had been admitted on 4th April, 2010.

...(Interruptions)...
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SHRI PRITHVIRAJ CHAVAN: Sir, the message stated that the patient had symptoms indicative of
suspected exposure of radiation and requested advice on further course of action. Pursuant to the
above, officers from AERB visited the place immediately with radiation detection equipments and
monitored the radiation levels at various positions near the scrap shop in the evening of 7th April. The
said shop as well as a couple of nearby shops were found to have very high radiation fields. Next
day, teams of Radiation Safety Experts from BARC, AERB & Narora Atomic Power Station were
sent to Delhi with a wide range of radiation monitoring, detecting equipments and lead flask to locate,
identify, recover, safely secure and dispose radioactive sources. They started their work by 8th mid-

night. The entire area was cordoned off by Delhi Police for access control.

...(Interruptions)...
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SHRI PRITHVI RAJ CHAVAN: The response team identified the radiation source as Cobalt-60,
used mainly in industry for radiography and in tele-therapy for cancer treatment. During search
operation that continued throughout the night and up to noon on 9th April, the team could locate,
recover and secure eight sources of different intensity. These sources were placed in lead shielded

flask and were sent to Narora for further examination and safe disposal.

A radiation survey of scrap metal shops in neighbouring areas was taken up. The search team
recovered two more radioactive sources from one nearby scrap shop. In another incident, a small
Cobalt-60 radiation pencil was recovered from the owner of another scrap shop in the same market
after he was admitted to hospital. All the sources were safely transported in shielded flasks to Narora.

The radiation sources recovered are being examined at Narora to determine their origins.

As a matter of abundant caution, the entire surrounding area consisting of around 800 shops was
scanned by four joint teams of BARC, AERB and NDRF when the shops were closed on the night of
14th April. At the entrance of the market, a small patch of soil was found having slight contamination.
The contaminated soil showed Cobalt-60 contamination but of very low order. The soil up to a depth
of few centimeters was removed to bring down the radiation field. The entire area has been certified

to be free of elevated radiation fields.

In the above incidents, 7 persons were found to be affected by radiation injuries and 11 sources
were recovered. The affected persons are being treated at various hospitals in Delhi. Delhi Police

have registered an F.I.R. on 08.04.2010 and are investigating the case.

It may be emphasized that these incidences/ radiation exposures are not related to any of the

DAE activities or facilities in the country.

It may be recalled that the Government had set up the National Disaster Management Authority
(NDMA) in 2005. The NDMA has raised and trained four battalions of National Disaster Response
Force (NDRF) for responding to radiological emergencies. Also, the DAE has established eighteen
well-equipped Emergency Response Centres at different parts of the country for preparedness and

response to any radiological emergency in the public domain.

The NDMA has been mandated to coordinate, review and augment the national capabilities and

infrastructure to detect, prevent and respond to radiological incidents of all kinds.
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A variety of Radioactive Material Detection equipment is being installed at various Border points —
seaports, airports and landports. The detection capabilities have been aimed as per international
guidelines and specifications (Mega Port Initiative compliant) to detect a variety of radioactive
substances emitting gamma rays and neutrons. In addition, portable equipments are being procured
for use by National Disaster Response Force of NDMA and by Emergency Response Teams of the
DAE for radiation detection. Capacity is being created for inspection of Trucks/containers passing on
the road (vehicle monitors), Portal monitors to inspect personnel at entry/exit, Handheld detection
equipment for close scrutiny including Isotope identification. The Ministry of Home, Disaster
Management and Ministry of Shipping have been identified as the nodal Ministries to implement the
installation and operation of these equipment. A total of 12 seaports and 14 airports have been
surveyed by inter-Ministry teams, including DAE, Home Ministry, Shipping and Civil Aviation and an

integrated scheme has been worked out including information exchange.

The DAE is the nodal agency to examine and approve the efficacy of equipment, operating
procedures, and training. Electronics Corporation of India Ltd., under the Department of Atomic
Energy has the capability to produce all the equipment needed. Implementation of the

aforementioned scheme is in progress.

The DAE has organised courses to train the Front Line Officers, FLOs on the issues of detection,
intradiction and response related to radiological incidents. A workshop, in association with the IAEA
has been planned during May 10-19, 2010 in Mumbai on "Combating Malicious Acts Involving

Radioactive Materials at Major Public Events".

Sir, | would like to assure this august House that all possible care is being taken to ensure that

the country is prepared to handle any radiological emergency arising in the public domain.

SHRI D. RAJA : Mr. Deputy Chairman, Sir, at the outset, | appreciate the presence of the hon.
Prime Minister when the House discusses such a very important issue. But, Sir, the Statement given
by the Minister is not convincing to accept that the Government is prepared to face any situation. The
radiation mishap in the Mayapuri Scrap Market in Delhi has really exposed the unpreparedness and
the ill-preparedness of the nation. Due to Cobalt-60 radioactive isotopes, seven persons have been

seriously affected, as admitted in the Statement; and more than 35 persons are under treatment,
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according to some independent reports. There is little monitoring of various sources of radiation,
including medical waste. Now, the practice is, the medical waste is generally disposed along with

normal waste.

Sir, there is definitely regulatory failure and lack of professional competence to face such
situation. It is reported that the Metal Scrap Market which is exposed to such nuclear hazards
employs more than 20,000 people in 6000 shops. Of these 6000 shops, about 250 are scrap

importers and only 50 of the 250 dealers are registered. They are the only registered.

Sir, now the Statement says, "It may be emphasised that these incidents, radiation exposures
are not related to any of the DAE activities or facilities in the country'. This has been echoed by a
reported statement made by Dr. S. Banerjee, Chairman, Atomic Energy Commission. Dr. Banerjee is
reported to have said that whatever happened in Delhi had nothing to do with the activities of his
Department. The scrap materials come from other countries and it was not possible for the
Department of Atomic Energy to check the entry points or to detect at entry points, if there were any
radioactive material. Checking all the containers laden with scrap was not possible". Sir, | am
quoting Dr. Banerjee, which has been reported in the newspapers. "Checking all the containers
laden with scrap materials was not possible. Instead scanning could be done. While a decision to

install scanners has been taken, implementation was taking time", Dr. Banerjee said.

This is indeed, | consider, an appalling statement from the Chairman of the Atomic Energy
Commission. Sir, if we look at all encompassing responsibility is entrusted solely to Atomic Energy
Commission and its subordinate institutions like Atomic Energy Regulatory Board. Sir, the
stipulations related to nuclear safety in India were originally brought out clearly in the Atomic Energy
Act, 1962, in particular, Section 16 of the Act stipulates that the Central Government may prohibit the
manufacture, possession, use, transfer by sale or otherwise, export and import and in an emergency
transport and disposal of any radioactive substances without its written consent. This is the Act of
1962 and the Act has several provisions. There are Sections 16, 17 and 23 which give enough powers
to Atomic Energy Commission and the Atomic Energy Regulatory Board. They are being empowered
to exercise full powers as a competent authority. But here the statement says that nothing

is related to the activity of the Department of Atomic Energy. | do not understand this position of the

229



Government. Under these circumstances, the Central Government and in particular the Atomic
Energy Commission and the Atomic Energy Regulatory Board have to bear the sole responsibility for
the tragic overexposure of radiation which happened in Delhi. They should take the responsibility.
The scrap dealers or the employees working there are the victims of the inaction of these Government
agencies which have totally failed to put in the necessary controls and procedures to prevent such an
incident from happening. Therefore, these victims have to be adequately compensated by the
Government for the short and long term dangers they will be suffering from. Sir, having said that |

must also point out that there are reports talking about..
MR. DEPUTY CHAIRMAN: Mr. Raja, this is not a debate. You seek only clarifications.

SHRI D. RAJA: | am seeking clarification only. That is why | quoted the statement. His statement
is not adequate; it does not address the real issue. In fact, it absolves the responsibility of the Atomic
Energy Commission. If you agree to that position, then, it is a very sad situation in the country
because after 123 Agreement, the country will face a different situation and where the Civil Liabilities
legislation, proposed legislation is in public domain. ...(Time-bell rings)... But we will have to face
such a serious situation in the coming days and when it comes before the Parliament, we will
discuss. What | am trying to say is that it is a very serious issue. What is the regulatory mechanism?
Do you think that it can be just like that it is dealt with by the National Disaster Management Agency
or some Pollution Control Board? Do you think this is so simple an issue that they can be left to the
State Governments or certain Boards? | think the Atomic Energy Commission and the Atomic Energy
Regulatory Board should take the responsibility and the statement does not address that central

issue. Thank you.
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o} IguTafe : g SEre el %\', gfew g clarification %I | request the hon. Member to confine

their clarifications to the statement made by the Minister. Other issues cannot be brought in here.

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, it is a sad occasion that while we are
going to have many more power plants run on atomic energy, we are discussing this issue today. Mr.
Minister, if you remember, | had put a question and you had replied to that. | will speak about it later.
We are not even able or capable to look after the biomedical waste. It seems Cobalt-60 came out of
the biomedical waste from a hospital, because it is used for cancer patients. Sir, the Committee on
Subordinate Legislation is examining the hazardous waste disposal. As we have not submitted the
Report, | will not be able to tell you in exact terms. But, | can say, when we visited Chennai on a
Study Tour and questioned the Port Trust Authorities, the Customs Authorities and the atomic energy
personnel, everybody expressed their ineffectiveness, because we do not have any method to find
out what waste is coming from abroad. At that point of time, we had expressed our concern.
According to them, waste is coming in containers. They said that we do not have any equipment to
find out whether the waster is nuclear waste or hazardous waste or what kind of waste being

imported from abroad.

Unfortunately, Mr. Minister, in today's time, when we have all kinds of detectors available, our
country does not have such things. Sir, foreign countries are using atomic energy extensively, both
for medical purposes, power generation and warfare. They have also developed detectors. We also
have medical tourism. A lot of patients come from abroad for treatment. Our poor patients also go to
hospitals for treatment. In Delhi Cobalt-60 is detected at scrap dealer and we came to know only
when they got sick and reported in the media. But, there is no proper waste disposal policy.
Yesterday, the Minister of Environment and Forests explained extensively during the Question Hour
that he is framing new rules. But, again, | would say, as | told him yesterday that we make the rules.
But who will implement them? He was talking about the e-waste. But what about the bio-medical
waste that is coming out from both, the Government as well as private hospitals. There is no control
over it. | am very sorry to say that we have observed in the markets, close to hospitals, even the
cotton wool, which comes out of hospitals, is put in rajais and takiyas. It is a very serious situation.
Mr. Minister, it is one incident that happened over here. But, then, we are going to have many more
nuclear power generation plants. And, as you said, all of them are going to be in the public domain.

None of them would be in the private domain. My simple question is this. How are you going to
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control the waste disposal ? Even the used material also takes about 25-30 years to get de-radiated.
It is also very shocking to read that not many doctors are aware of the side effects of radiation. When
the patients, especially the cancer patients, are treated with radioactivity, even the doctors in the
AlIMS are not aware of the dangers of over-exposure to the radioactive materials. Not only that, they
don't even know that it is only the city scan that causes radiation, and not the MRI. It is a very serious
issue. | am very happy that hon. Prime Minister and hon. Health Minister both are present here. The
biomedical waste is just thrown in the thickly populated areas. It affects the general population. Even
some of your doctors in the All India Institute of Medical Sciences do not know the side-effects of
radioactivity. ...(Time-bell rings)... Anywhere where radioactive materials are used abroad, they have
some kind of showers which removes the radioactivity of the material. These showers are also used

in our atomic plants also for the people who are working with the radioactive materials.

Sir, even in the Liability Bill, which was supposed to be introduced in the Lok Sabha, the
compensation is very meagre as compared to other countries in the world. Are the Indian people

guinea-pigs that there is a provision of such a meagre compensation? ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: | think, we can have a separate discussion on the Liability Bill.
...(Interruptions )...The Liability Bill is not. ... (Interruptions)...

DR. (SHRIMATI) NAUJMA A. HEPTULLA: No, Sir, it is not the question of discussion. Would you
like another disaster to take place and, then, we have a full-fledged discussion? Why did you admit
such an important matter as a Calling Attention? Is there any provision for compensation for the

affected people ?
MR. DEPUTY CHAIRMAN: That is a wider issue. ... (Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): She is saying that even the affected people in this incident

will not get any compensation because there is no law. That is the point.

MR. DEPUTY CHAIRMAN: | fully agree with you. But it is not under the domain of the Calling
Attention. How many times | will have to remind that under the Calling Attention you can seek only

clarifications ?

DR. (SHRIMATI) NAJMA A. HEPTULLA: Why did you admit it as a Calling Attention?
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MR. DEPUTY CHAIRMAN: You are my worthy predecessor. You very well know.
...(Interruptions)... You have to seek only clarifications. It cannot be a debate. You can give a notice

for having a full-fledged discussion on it.

SHRI' S.S. AHLUWALIA: Sir, many a time you have converted Calling Attentions into a

discussion. You can convert it into a discussion. What is the problem ?

MR. DEPUTY CHAIRMAN: Where have | converted it? | have not converted it.

...(Interruptions)...
SHRI S. S. AHLUWALIA: Many a time in this House, we have converted it.

MR. DEPUTY CHAIRMAN: By agreement, we have done it. ...(Interruptions)... | only expect the
hon. Members to follow the rules. There is a statement by the hon. Minister on a particular incident.
Now, let us confine ourselves to seeking clarifications. ...(Interruptions)... Let us not convert it into

a debate. This is my request.

DR. (SHRIMATI) NAJMA A. HEPTULLA: | agree with your request, Sir. But | want to ask you

one thing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. There is no time now. Don't take twenty minutes.

...(Interruptions)...
SHRI S. S. AHLUWALIA: Jayanti, you are on the Treasury Benches. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please. Do not compete in taking time.
SHRI'S. S. AHLUWALIA: Don't compete with the Opposition. ... (Interruptions)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, where is the question of time when we are

discussing the lives of people, the future of the people. We can discuss it. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | agree with you. You can have a two-and-a-half discussion. | am

not. ...(Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | just want to put two questions here.

MR. DEPUTY CHAIRMAN: Please put the questions.
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DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, you said that we must confine ourselves to the
statement of the Minister. If the Minister has not mentioned some very important issues, where can |

discuss it?
MR. DEPUTY CHAIRMAN: You may ask questions. ... (Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | have to ask but. ... (Interruptions)...

MR. DEPUTY CHAIRMAN': The rules are framed by the House. You had implemented them when

you were in the Chair.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, it is a different role that | am playing now. | had
played a different role over there. | would like to say that the hon. Minister has not mentioned
anything about compensation. When we had the gas tragedy in Bhopal, the Government brought a

legislation...

MR. DEPUTY CHAIRMAN: | am sorry, you are ...(Interruptions)... Mr. Ahluwalia, please.

...(Interruptions)...
SHRI S.S. AHLUWALIA: Sir, you are not allowing her to complete. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am only making a request. The information that you are referring to

may be important. You may give Notice for a two-and-a-half hour short duration discussion.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, the purpose of Parliament is to enact laws, and |

am asking the Minister to enact a law to protect people.
MR. DEPUTY CHAIRMAN: Surely, you have every right but not at this time.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, then | must not speak because there is no point.

The Government is not discussing any point. You are not allowing it. ... (Interruptions)...

SHRI'S. S. AHLUWALIA: She is saying that after the Bhopai gas tragedy, there was a law passed

by the Government. ... (Interruptions)... whether for radiation or nuclear liability. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, this is Calling Attention. | have to go by rules.
...(Interruptions)... 34 3feTl ...(@EYM)... Mr. Keshava Rao, please take your seat.

...(Interruptions)...
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DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | would like to have an answer. | would like to ask
why Members do not have the right to enact a law for the protection of the people. You represent the

people and ordinary people have been affected by it; you and | are not affected.
MR. DEPUTY CHAIRMAN: | would like to read out the rules. A Member. ... (Interruptions)...
1. (siFrelh) ST U, UG : ok G AIGA B ..(FAUM).... ok 7 FAETS| .. (aer). .

MR. DEPUTY CHAIRMAN: Then why do you. ...(Interruptions)... How do | conduct the House?

Please tell me.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, the House runs by rules every time.

...(Interruptions)...

SHRI S.S. AHLUWALIA: Then you must run the House according to rules....(Interruptions)... If
you wish to quote rules, then you must run the House according to rules. What was happening half

an hour ago? ... (Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: Why did you allow. ... (Interruptions))...
o STHUMF : I8 RTITR? ...(HAHUH)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: You are not allowing me ... (Interruptions)... They do

not want a discussion. ...(Interruptions)...

off SuauTafe : 3f3T1 3y 9fSTI ...(@@HM)... Mr. Keshava Rao, | am here to control the House.

Please sit down.

SHRI S.S. AHLUWALIA: You are quoting rules. Then you must. ...(Interruptions)... What was

happening half an hour ago? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, there is no need for this. ...(Interruptions)... There is
no need for this. 3T 1T Gﬁ, MY 9 3QI Why do you interfere? If | want to, | would provide the

opportunity. ...(Interruptions)... It is not your responsibility. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Under which law would these people be paid compensation? There is

no law. That is the point she is raising. And your people are jumping. ...(Interruptions)...
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DR. (SHRIMATI) NAJMA A. HEPTULLA: There is no law. ...(Interruptions)... This is such an

important issue. They are not understanding it.

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, please. Already ten minutes have passed.

...(Interruptions)...

SHRI S.S. AHLUWALIA: Why are they jumping? ...(Interruptions)...I never said *. Don't put

words into my mouth. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Remove that word. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please, | am making a request.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | am accepting your command. You are in the
Chair. | have to accept. | am asking the Government one pertinent question. In the absence of any
legislation, what compensation would you give? | mentioned about Bhopal because you enacted a
law. Should we have a catastrophe and, then only, we will enact a law? Or, we should have a law,
like the Minister was saying yesterday that we are going to enact a law for his Ministry, the
Environment Ministry, for the e-waste. What about the bio-medical waste, what about the hazardous
waste? These are very important questions. When we are going to have hundreds of atomic power
plants in the country, who is going to look after them? That is what | am asking. Why is everybody

not bothered about it? ... (Interruptions)... Are you not bothered about the lives of the people?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): Sir, may | say that we have rules for hazardous waste, bio-medical waste? It is not true

to say that we don't have rules. We have rules.
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SHRI MOINUL HASSAN (West Bengal): Mr. Deputy Chairman, Sir, | thank you for giving me the
time to speak. Sir, | have a few questions arising out of the statement given by the hon. Minister. If
we go through paras 4 and 5, it shows that there is a lack of regulation, monitoring and awareness.
So, | would like to know as to what action the Government is taking with regard to this menace,
which is taking place in a particular place, and, which can happen anywhere in the country on any

day.

Secondly, Sir, para 6 says that seven persons were found to be affected by radiation injuries. It
has been discussed at length just now. My question is whether the Government is in a position to

compensate those people, and, if yes, under which law.

Sir, my third question is linked to para 7, which says that the incidents of radiation exposure are not
related to any of the DAE activities or facilities in the country. Government has washed its hands off
but we must find out its sources, its causes and resolve this issue. It is the duty of the Government,

which is there.
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1.00 p.m.

Sir, the fourth aspect, which was also discussed yesterday in the form of a Starred Question, is
that so far as the e-waste disposal is concerned, it is taking place privately in a bigger way and in a
very unceremonious manner. Is there any comprehensive plan of the Government with regard to the
e-waste disposal, which is taking place in different parts of the country? Sir, there is one more point,
which may not be directly related but which | must mention here. Sir, twenty five years have passed

since the 'Bhopal Gas Tragedy' took place.

One law has come. But if another radiation massacre takes place, there is no law to compensate
the victims. Till now, radiations are emitting in Bhopal. But people are not getting due compensation.
So, Sir, | would like to say that we must be in a position to make ourselves ready to face the menace.

Thank you, Sir.

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Thank you, Sir. All my hon. colleagues have
raised the important points. | want to be very brief, Sir. It appears to me from the Minister's
statement, and | am very glad that he has re-assured the House that it really has nothing to do with
DAE. We, of course, do expect that the Government will maintain that. We are not worried on that
score. But it seems from the statement that this could be falling in a gap between two important
issues. The Minister for Environment is here. He has assured the House several times that there are
rules for disposing of bio-medical waste. However, if it is radioactive in nature, then, his Ministry may
not be concerned with it. | am not sure how far the check points at the border, at airports, at
customs are there although those too need to be manned. | wonder whether these may not be
irresponsible disposals of bio-medical waste from hospitals which has reached the scrap shops. It is
tremendously worrying to see that there was a certain amount of radioactivity in the soil. As far as this
is concerned, if it is bio-medical waste, which is radioactive, which has reached scrap shops, which
is used to treat cancer patients and for tele-therapy and radio-therapy, there is a gap in the law;
there is a lacuna in the law, as has been pointed out by my hon. colleagues earlier. We need to
consider how hospitals dispose of these radioactive substances with far greater seriousness. | think,
there needs to be a synergy between the two Ministries to ensure that hospitals are given stringent
punishment for irresponsible disposals. So, | would like to ask the Minister a pointed question

whether there is not a gap in the various important laws that cover this issue in the dealing of bio-
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medical waste where it is radioactive, as has happened in this case. 800 scrap shops, Sir, it seems
to me extremely shocking that scrap shops can be a source of so much danger. Where are the other
scrap shops? How far is the Delhi Police equipped to go into this in a detailed and comprehensive
way and to understand the situation? Will the matter and the origin be probed with much greater
seriousness? One FIR is there in a Delhi police station. How far will the origin go back? | think the
origins are at a much higher place at hospitals in various parts of the city and in other places in
addition to the places which have been mentioned. Therefore, Sir, will the Government consider
ensuring stringent punishment for hospitals which dispose of bio-medical radioactive waste and get
to the bottom of this particular incident? As my other colleagues have mentioned before me, since
there is no law to deal with compensation for the injured people, the Government should ensure that

proper compensation and rehabilitation reaches them.

PROF. P.J. KURIEN (Kerala): Thank you, Sir. There is nothing much more to ask because every
aspect of this has been taken up. | went through the statement. It is not that the Government has not
taken action. All possible and necessary action has been taken by the Government on an emergency
scale. However, | would like to ask two or three straight questions. Number one, there is lack of a
comprehensive law for dealing with the hospital wastage or electronic wastage, especially the
radioactive wastage. Will the Government consider bringing a comprehensive law dealing with the
wastage whether it is hospital wastage or radioactive wastage or electronic wastage? Number two,
the Statement says that the NDMA is dealing with the subject. Of course, the DEA has no such
responsibility. That is another aspect. But NDMA is mainly meant for natural calamities. | think, there
should be another agency or the DEA should be asked because radioactive waste is a separate
thing. Therefore, it should be dealt with by the DEA. So, this aspect should be considered by the
Government. Another aspect is that in the hospitals Cobalt-60 is used for treatment for cancer, and
in most of the hospitals, including the Government hospitals, | would say that there is no adequate

protection.
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There is lot of radiation where these radioactive materials are kept. There should be a law to
regulate the use of radioactive material even for treatment purposes. Sir, it is clear that adequate
detectors or scanners, which can scan radioactive material, are not available in the country. Will the
Government examine the availability of this and ensure that adequate instruments are supplied in the

country wherever needed, so that this menace can be minimized ? Thank you, Sir.

SHRI JAIRAM RAMESH : Sir, | just want to clarify certain points. The hon. Minister has already
made a statement. We have comprehensive rules for hazardous waste management that covers bio-
medical waste as well. Like | answered yesterday, by the 15th of May, we will have comprehensive
rules and regulations for managing e-waste which today is managed under the Hazardous Waste
(Management and Handling) Rules. We will have separate rules and regulations for e-waste.
Radioactive waste is not covered under the existing Hazardous Waste (Management and Handling)
Rules. And | also said yesterday that the real problem lies in the fact that 90-95 per cent of the
recycling takes place in the unorganized, informal sector against which State Governments are

unwilling to take tough'action because of the large numbers of people employed in this business.
MR. DEPUTY CHAIRMAN: Now, the hon. Minister will respond. ... (Interruptions)...
SHRI TAPAN KUMAR SEN (West Bengal) : Sir, kindly allow me to speak. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: But you have not given your name. ... (Interruptions)...
SHRI TAPAN KUMAR SEN: Sir, | will finish it quickly.
MR. DEPUTY CHAIRMAN: Okay.

SHRI TAPAN KUMAR SEN : Sir, it appears from the statement that the Government is quite sure
that this radioactive scrap has been received from abroad; it was imported. So it spoke about
surveillance at seaports, airports and landports. It may be that it is procured from within the country,
particularly from those who are handling bio-medical instruments. | think the scrap disposal must be
brought under some regulation. Receiving it from abroad is bound by certain rules. But, within the
country, the scrap disposal must be brought under some regulation. | think this is what this

experience has taught us. | want to know whether the hon. Minister is going to look into that.

243



SHRI PRITHVIRAJ CHAVAN:: Sir, many important issues have been raised by the hon. Members.
| 'am very grateful to all of them for taking interest in this very important area. Sir, we must first
distinguish between what was found. It was a medical equipment, probably Gamma Chamber, and
not medical waste. The equipment has cobalt pencils. They are used either for radiographic
detection of material or for cancer therapy as | mentioned in my statement. What we found is not

radiological or biological waste. That is one important thing.

Sir, we will take up the issue of bio-medical waste. There are rules for treating radioactive and
biological waste. And these rules are governed by the Atomic Energy (Safe Disposal of Radioactive
Waste) Rules. Sir, we must also remember that no operator in the country can buy radiation
equipment for treatment without permission of the Atomic Energy Regulatory Board. After they import
it, it is inspected. The technology goes there and continuous use of that equipment is subject to very
strict guidelines of the Atomic Energy Regulatory Board. They cannot just dispose it of and sell it as
scrap. It is out of question. | have clearly stated it in my statement that it is not related to any activity
of our Department. No other agency is authorised by law to manufacture any radiological material. It
can only come to India from the Department of Atomic Energy. Then how did it come? Of course,
investigations are going on. Police are investigating it. Police are being fully supported by the DEA
and the AERB. We will find exactly what happened. It is obvious that these equipments, which were

found there, were not registered with the AERB.

So, a logical conclusion can be drawn that they probably came as scrap from abroad. | am not
saying it definitively unless we find the final answer. They are not of Indian origin. Now, it is not a
waste; it is equipment. Do we have a regulatory mechanism in the country ? Sir, | would like to assure
this august House that we have very stringent mechanism, regulations and rules to operate any
radiological equipment in the country. Now, | tried to clarify biomedical waste. Yes, there are serious
issues about biological biomedical waste. But, as far as radioactive biological waste is concerned,
there are strict rules framed under the Atomic Energy Act. Sir, one important distinction needs to be
made because words 'waste disposal of nuclear power plant' were used. Najmaji raised that issue.
Sir, these are two different things altogether. The waste disposal is also called waste. But, waste
disposal from atomic power plant is a completely different aspect. Every single gram of waste coming

out of atomic energy plant which is run by the Department of Atomic Energy and NPCIL is recorded
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and measured. And, in certain power plants which are under the international safeguards, every
gram has to be reported. So, any pilferage from there or its going to scrap dealer is just out of
question. So, what we are left with is perhaps some scrap. So, are we regulating scrap coming in?
Sir, import of old hazardous waste into India is subject to provisions of Hazardous Waste
(I\/Ianagernent, Handling and Transboundary Movement) Rules, 2008. These are made under the
Environment (Protection) Act by the Ministry of Environment and Forests. Now, this policy requires
that import of metallic waste and scrap is subject to following documents being submitted to the
Customs authorities. Naturally, the Customs authorities, the Commerce Ministry and the import and
export authorities are concerned about importation. So, what are the documents required? First is,
pre-shipment inspection certificate in a stipulated format from an authorized certification agency. So,
you have to do pre-inspection in the country of destination. Secondly, a copy of the contract
between importer and exporter that consignment does not contain stipulated types of hazardous
material, particularly radioactive waste material. This has got to be done. Now, was that done in this
case? Does it pre-dates these rules? Apparently, it is very old equipment. So far, we have not been
able to find out to which country it belongs to. We will probably find that out. But, apparently, it
appears to be very old equipment. So, there are rules for importing scrap and hazardous materials
including radioactive materials. Rules are in place. Now, obviously, if it still comes in and the pre-
inspection measures are not updated and are not able to detect it, then, we must make sure that we
don't get any radio-activation. That is precisely why, | informed that now, we have elaborate
procedures for inspection. Instruments and equipment have been installed at major ports and

airports and we will keep on doing that. It's a long activity.

Sir, the National Disaster Management Authority, NDMA, was specifically created in 2005 to
handle all sorts of disasters including radiological disaster. So, | don't agree that they are not the
agency to do this. They are precisely the agency also to handle radiological incidents, accidents or
disasters. As a matter of fact, there is a full report called Management of Nuclear and Radiological
Emergencies published by NDMA. Of course, the NDMA is trained, helped and supported by the

AERB and the Department of Atomic Energy. And, as | mentioned in my statement, they have raised
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battalions of disaster management force which is being trained by DAE. They have special equipment
and protective gears. They are the people who were the first respondents when the report came from
hospital that something had happened. Not only that, the DAE has its own early response teams.
The DAE has created, as | said, 18 response centres throughout the country and we will keep on
expanding. So, we are working on all fronts not only with the help of National Disaster Management
Authority or its force, but the DAE also has got adequate equipment which are imported, which are
being manufactured locally and we will fully guard our borders against unauthorized entry which could

perhaps be something more serious than just scrap.

And | would like to assure the House that our guidelines for importation of scrap or any
radiological material is as per the international standards, and as per the international standards, we
are in constant touch with the international agencies, and | assure the House that our effort is that we
get the best equipment possible. It is being installed. | admit that all of it has not yet been deployed.
It is being installed. The National Disaster Management Authority, the Ministry of Home Affairs, all of
them are working together. The Ministry of Shipping is installing equipments, full container scanners,
not just material, but scrap could be contained in containers. Containers have been completely
scanned; there is full container scanning. All this equipment is being put in. We are getting the best
advice from wherever we can get, from DAE, from AERB and all that. So, | need to reassure the

House that we will put equipment.

Sir, a question was asked whether there is a registration of scrap dealers. Yes, there is. But,
perhaps, this system needs to be tightened up. | am sure that somebody might have got something
hidden somewhere in the depot and not reported possibly. We need to tighten that. | am sure the
group that has been mandated to look at all these things will go into tightening the current law of

handling the scrap.

Sir, one more important issue has been raised, and that is about compensation, and | thank
Najmaji and Ahluwaliaji for pointing out that at present, no law for radiological accidents exist in the
country, and we must have a law which will give civil compensation for any radiological incident. Any
suggestion given in this regard, we welcome to look at the suggestion. But let us all accept the fact
that there is no law today, and we need to enact the law for civil compensation against a nuclear

liability .
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Now, e-waste policy, this is such an important area, but e-waste and radiological waste are two
different things. It is not connected. | think the Minister of Environment and Forest is working on
tightening up the policy of e-waste. Then a question was raised whether a declaration by exporters is
required. Yes, it needs to be done. But if they do not do it, we blacklist them. We even blacklist the
countries from which false declaration has come. The procedures are being reviewed constantly. Sir,
| think, | have covered most of the questions raised by the hon. Members. Yes, a question was
asked why there is a delay in installing the equipment. Sir, this is very specialized equipment. The full
container scanners are made by very few people and already two full container scanners have been
installed at Nhava Sheva port. There is a plan to install very soon at least 12 full container scanners so
that if there is any radioactive material inside it, it can be scanned without opening it. | can assure the
House that we have taken this whole incident very seriously. We are looking into the matter how the
material came, what happened. And there is another important issue that when the person who was
radiated went to his family doctor, the family doctor could not diagnose it correctly. Four, five
valuable days were wasted. When he went to a major hospital which had the nuclear medicine facility
like Apollo Hospital, they only knew and they alerted the DAE, and the moment the DAE was alerted
through a fax message, DAE, AERB, everybody went into a bigger response and isolated the
sources and took them out for examination. So, response from the DAE was very prompt, very
quick, but information came late. That is a fact, and | think, it is a very important point that we need
to spread awareness, and the NDMA is going to do that. We need to spread awareness in the
medical syllabus about the symptoms of radiological disease and radiological exposure. It is not
adequate today and that has been proven by what happened in this particular case. But | can assure
you that the Government of India, the Department of Atomic Energy, the AERB, the NDMA, all are
concerned about whatever possibly can go wrong, and we are fully prepared to meet any emergency

as | stated in the statement. Thank you.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned at nineteen minutes past one of the clock.

The House reassembled after lunch at twenty-two minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
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